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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 19% March 2023.

L. A. Bill No. 6 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH EDUCATION
ACT, 1982.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-fourth Year of the Republic of India as follows: -

1. (1) This Act may be called the Andhra Pradesh Education (Amendment) short Title and
Act, 2023 Commencement.

(2) It shall be deemed to have come into force with effect on and from the
1st January, 2022.

2. Inthe Andhra Pradesh Education Act, 1982, in Section 78-A -  Amendmentior
: : A 1y section

(i) Insub-section (1), in the opening paragraph, for the words “sixty 78-A.
years”, the words “sixty two years” shall be substituted. Act No. 1 of

1982.
(i) Under sub-section (1), for the first proviso and second proviso,

the following shall be substituted, namely,-

“Provided that every teacher or member of the non-teaching staff
employed in any aided private educational institution, who retired
from service on attaining the age of sixty years on and from

J-1/61 [1]
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1%t January, 2022 to 29" November 2022, shall be re-inducted =
into the service/post as such with effect from the date of publication
of the said Ordinance: ' :

Provided further that the said interregnum period from the 1¢
January, 2022 to 29" November 2022 shall be treated in such
manner as may be prescribed.”.

(ili)  In sub-section (2), for the words “sixty years”, the words “sixty
two years” shall be substituted.

(iv) Inthe 'explanation thereunder, for the words “sixty years”, the
- words “sixty two years” shall be substituted.

Repéaland 3. (1) TheAndhra Pradesh Education (Amendment) Ordinance, 2022

savings of is hereby repeaied.'
Ordinance No. 13

oe0sz (2)  Notwithstanding such repeal, anything done or any action taken
under the said ordinance shall be deemed to have been done or taken

under this Act.
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STATEMENT OF OBJECTS AND REASONS *

: Section 78-A of the Andhra Prades_h Education Act, 1982 governs
the age of superannuation of the teaching and non-teaching employees
of the aided private educational institutions;

The age of superannuation of Government servants has been
raised from sixty years to sixty two years under the Andhra Pradesh
Public Employment-(ReguIatioh of Age of Superannuation) Act, 1984
through the Andhra Pradesh Public Employment (Regulation of Age of
Superannuation)(Amendment) Act 2022 (Act No.4 of 2022) with effect
from 01.01.2022;

Consequent on the raisin'g of the age of superannuation of the
Government servants, it has been decided to raise the age of
superannuation of the teaching and non-teaching employees of the aided
private education institutions by amending the provision of the section
78-A of the Andhra Pradesh Education Act, 1982 swtabiy with
retrospective effecti.e from 01.01.2022;

It is also decided to re-induct such teaching and non-teaching
employees, who retired from service with effect on and from 1% January,
2022 to 29" November, 2022;

In view of the above circumstances, Government have decided to
make further amendments to the Andhra Pradesh Education Act, 1982;

As the Legislature was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately,

the Andhra Pradesh Education (Amendment) Ordinance, 2022. (A.P.
- Ordinance No. 13 of 2022) was promulgated by the Governor on the

27" November, 2022;

The Bill seeks to replace the said Ordinance and to give effect to
the above decisions.

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.
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MEMORANDUM REGARDING DELEGATED LEGISLA_'I'ION

Clauses 1 and 2 of the Bill authorize the Government to issue
‘notifications and to make rules in respect of matters specified therein and
generally to carry out the purposes of the Act. The notification so issued
which are intended to cover matters mostly of procedural in nature are to
be laid on the table of the Legislature of the State and will be subject to
any modification made by the Legislature. '

The above provisions of the Bilt regarding Delegated Legislation
are thus of a normal type and are mainly intended to cover matters of
procedure.

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Education (Amendment) Bill, 2023, after it is

passed by the Legislature of the State may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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